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UPON hearing the counsel the Court made the following
ORDER

IA NO.239350/2023- FOR INTERVENTION

Allowed.
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We have heard the Supreme Court Advocates On
Record Association.

Dr. S. Muralidhar, learned senior counsel draws
our attention to Order IV Rule 10 of the Supreme
Court Rules read with Explanation to submit that
misconduct has been defined. He however, points out
that sub-Clause (b) and (c) of the Explanation have
not been notified.

We have perused the suggestions of Mr. Gaurav
Agarwal, learned Amicus appointed by this Court. We
have put to him that it would be difficult for us to
accept the report as our primary concern is that an
Advocate on Record performs the duties which the AOR

has. The idea is not to put burden on others or
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make it more complicated. As an Amicus, he will have
to apply his own mind to g¢give suggestions. This
should be in consultation with the Committee of the
AOR Association and any other person he would like to
consult.

The suggestion made by Dr. S. Muralidhar is that
there can be norms drawn of best practices as are
prevalent in other scenario. That is something which
can be certainly explored.

Let the report be filed by the learned Amicus in
consultation as aforesaid before 11.12.2023.

List on 13.12.2023.
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ASTT. REGISTRAR CUM PS COURT MASTER (NSH)



		2023-12-05T17:42:32+0530
	ASHA SUNDRIYAL




